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.‘THE SEA. CUSTOMS ( AMENDMENT ) ACT, 1953
‘ No. 35 OF 1953

[6th Decembe'r, 1953]
An ‘Act further to amend the Sea Customs Act, 1878,
BE it enacted by Parliament as follows —_

1. Short title—This Act may be called the Sea Customs (Amend-
ment) Act, 1953.

. 2. Insertion of new section 43B in Act VIII of 1878. —After sect1on
43A of the Sea Customs Act, 1878 (hereinafter referred to. as the
principal Act), the following ‘section ‘shall be inserted, namely —

“43B Drawback on zmpm ted materials used in the manu-
facture of goods which are exported. —(1) Where it appears to
"the Central Government that, in- the case of goods of any class
or description manufactured in; and exported from, India or
shipped as provisions or stores for use on board a sh1p proceed-
ing ‘to a foreign port, a drawback should be allowed of duties
of customs chargeable under this Act in respect of any material
of a class or description used in the manufacture of such goods,
the Central Government may, by notification in the - Official
Gazette, direct that a drawback shall be allowed in respect’ of
--such goods in accordance with, and subject to, the provisions
.0f this section and -any rules made thereunder .

2) A drawback under t~h1s sectxon shall be allowed only in
respect of such quantity and material as is shown to the satis-
~faction of the Customs-collector to be duty-paid.

(3) The Central Government may, subject to the condition
of previous publication, make rules for the purpose of carrying:
“.out the provisions of this sectlon and, in particular, such- rules
may—

(a) specity the class or description of manufactured
goods in the case of which, and the class -or description of
material in respect of whrch drawback is to be paid;

: (b) provide for drawback to be paid in respect -of such
P quantity of material of that class or description as-is- actual-
A ly contained in the goods or is specified in the rules as being
] _ * the average quantity of such material: used in the manu-
. facture of goods of that zlass or - description either by
manufacturers generally o by any particular manGfacturer;
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, (c) spe01fy the rate of drawback to be payable with
reference to the weight, quantity or any other basis as the

Central Government may deem fit; -

(d) prov1de for the admissibility of drawback for any
spec1ﬁc period or without any limit of perlod

KY

(e) provide for requiring the manufacturer of goods in.
the case of which drawback is to be paid to produce, to the
Customs-collector, evidence relating to the proportion ' in
which the material in tespect of which drawback is claim-

ed is contained in such..goods and the payrnent of duty on
such material; ,

(f) provide for requiring persons who have been con-
cerned at any stage with goods in the case of which draw-
back is claimed under this section to furnish such informa-
tion ‘as may, in the opinion of the Customs-collector, be
necessary to enable him to determine whether duty has
been paid on the material contained in the goods in respect
of which a claim is made and for requiring such persons to
produce any books of account or other documents of what-
ever nature relatmg to that material;

(g) provide for the. p1oduct1on of such certrﬁca’res docu~
ments and other evidence in support of each claim of draw-
back as may be necessary;

(k) provide for requiring the manufacturer to give access
to every part of his manufactory to any officer of the

Central Government specially authorised in this behalf by -

the Chief Customs Officer or the Chief Customs Authority

to enable such authoriseéd Officer to inspect the processes of .

manufacture and to verify by actual check or otherwise

" the statements made in support of the claim ,for:- drawback,

Eacplanatzon —In this section the. expression ‘manu-

facture’ (with its grammatical variations and cognate

expressions) includes the processes of blending any goods

- or making of other alterations therein.

(4) All notifications issued and rules made under this sec-
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tion shall be laid as soon as may be on the Table of both the

'3 Insertion of new section 100A in Act VIII of 1878.—Affer

section 100 of the prlnc1pdl Act, the following section shéll be
~ inserted, namely :~—

“100A. Manufacture ogf goods in bonded wa'r'ehouses——(l)

With the sanction of the Customs-collector, and after such
notice given and under such rules as the Chief Customs
Authority from time to time prescribes, any owner of goods
may, after warehousing the same— :

(a) carry on any manufacturing process in the ware-
house in relation to such goods;

(b) blend the goods vr make any other. alteratron there-
_in for any purpose whatsoever '
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2 W1thout pre;]udlce to the generahty of the power con-
ferred by sub-section (1), the rules which the Chief Customs
Authority may prescribe under that sub-section may - -provide
for a11 or any of the following matters, namely: —

(a) the conditions relating to the storage of duty-paid
and other goods in the warehouse for the purpose of carry-

ing on therein = any operations - permissible ‘under sub- '
section (1); ; o

(b) the supérvision by officers of customs over such
operatlons and the payment of fees for such supervision;

‘ (c) the security to be furnished for the due observance
of any rules .and conditions prescribed under this section.

; (3) After any operations permissible under this section
have been carried out-in the warehouse and the warehoused
goods repacked in proper or approved packages, the Customs-
collector may, at the request of the owner of such goods, cause
or permit any refuse, damaged or surplus goods remaining
after the completion of ,such operations or repacking (or, at the
like request, any goods Which may not be worth the duty) to be
destroyed, and may remit the duty payable thereon.

(4) The Central Government may, by notification in the
Official Gazette, exempt any goods manufactured, blended or
otherwise altered in a warehouse, when cleared for home con-

sumption from the Whole or any part of the. duties 1ev1ab1e
thereon.”.

4. Amendment of Schedule to section 16%, Act VIII of 18'78 —In
the Schedule to section 167 of the principal Act,—

(@) in item 1, in the entry in the first column, the words
for the contravention of which no spec1ﬁc penalty is preserib-
ed’ shall be inserted at the end;

(b) after item 10, the followmg item shall be inserted,

namely —_
“IOA Ifaclaim for drawback Such goods shall be liable to confisca- -
in respect of any goods is made in tion ;

:ontravention of section 43B or any
rules made thereunder ) :

43 B, any person concerned in any such
. offence shall be liable to a penalty
not exceeding twice the amount of
drawback claimed ,or mot exceeding

one thousand rupees.”;

(¢) in item 47—

(1) in the entry in the first column, for the words and
figures ‘in section 100’ the words, figures and letters ‘in -
section 100 or section 100A or in any rules made under.
section 100A’ shall be substituted;

(i) in the entry ir the second column for the hgures.
‘98 & 100’ the figures, word and 1etter ‘98 1100 & 1004’
_ shall be substituted.-
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(1) ‘The Sea Customs (Amend-
'ment) Ordmance 1953 (3 of- 1953) is hereby. repealed ~

(2). Notwithstanding such repeal, anything done or any action

taken in the exercise of any power conferred by or under the said
"QOrdinance shall ‘be deemed to “have been done or taken

in the ‘

exercise of the power conferred by or under this Act, as if this Aet

were -in force on the day on which such thing was done or - actlon
was taken ' .
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